
     

  

     

      

               

     

       

      

      

    

    
    

      

       
     

     

            

    

   

   

             

        

        

   



         

          

    

           

             

             

          

        

         

         

        

              

              

              

            

         

             

                

           

             

           

      

             

             

              

             

          

              

               

            

    

   



              

            

              

               

               

          

         

             

              

              

            

             

             

 

              

      

              

              

              

             

          

               

            

              

             

     

            
          

             

           

            

            

             

  



may submit their representations, ifany, to the Tribunal and copy ofsuch replesentations

shall simultaneously be served upon the Applicant Company.

12. That Ms. Kumudini Paranjape, Partner ofMakarand M Joshi & Co., Practicing Company

Secretaries is hereby appointed as Scrutinizer ofthe meeting ofEquity Shareholders of

the Applicant Company to be held at 601, Dev Plaza, Opp Andheri Fire Brigade S V

Road, Andheri West, Mumbai - 400058,, Maharashtra, India on Thursday, 3'd day of

August, 2017 at 12.00 P.M. or any adjoumment or adjoumments thereof and his

remuneration is fixed as Rs. 1000/-.

13. That the Chairman to file an afhdavit not less than seven (7) days before the date fixed

for the holding ofthe meetings ofthe Equity Shareholders and do report to this Tribunal

that the direction regarding the issue of notices and the advertisement have been duly

complied with.

14. That the Chairman ofthe meeting ofthe Equity Shareholders to report to this Tribunal,

the results ofthe aforesaid meetings within thirty days ofthe conclusion ofthe meeting.

15. The Applicant Company is directed to serve notices along with copy of scheme upon:-

(i) concemed Income Tax Authority with in whose jurisdiction the Compimy's

assessments is made, (ii) the Central Govemment through the ollice of Regional

Director, Westem region, Mumbai and (iii) the Registrar ofCompanies, with a direction

that they may submit their representations, if any, within a period ofthirty days from the

date of receipl of such notice to the Tribunal with copy of such representations shall

simultaneously be servcd upon the Applicant Company, failing which, it shall be

presumed that the authorities have no representations to make on the proposals.

16. The Applicant Company to file affidavit ofservice in the Registry proving dispatch of

notices to the shareholders, creditors, publication of notices in newspapers, to the

regulatory authorities as stated in clause 15 above and do report to this Tribunal that the

directions regarding the issue ofnotices have been duly cornplied with.
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Ina Malhotra, Me mber (Judicial)
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